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In the Patna High Court
Case No : Civil Writ Jurisdiction Case No. 14510 of 2013

Abul Kalam Minority Teacher''s Training College APPELLANT
Vs
State of Bihar RESPONDENT

Date of Decision : 08-08-2013
Acts Referred:

Citation : (2013) 4 BBCJ 163
Hon'ble Judges : Dr. Ravi Ranjan, J.
Bench : Single Bench

Advocate : Mr. Niranjan Kumar, Advocate, for the Petitioners; Ms. Divya Verma,
A.C. to A.A.G. III, for the State; Mr. Harendra Kumar Tiwary, Advocate, for the
University; Mr. Sri Nath Pathak, Advocate, for the N.C.T.E.

Final Decision : Allowed

Judgement

Dr. Ravi Ranjan, J.&mdash;Heard the parties. It is submitted on behalf of the
parties that this case can be disposed of in terms of order dated 01.08.2013
passed by this Court in C.W.]J.C. No. 13275/2013 (Ram Baran Ray, B.Ed. College
v. The State of Bihar & ors.). The relevant portion of which is reproduced as
under:-

"In view of the aforesaid facts and circumstances and in view of the law laid
down by the Apex Court as well as earlier decision of a Single Bench of this Court
as mentioned above, this Court would be inclined to allow this writ application
directing the Registrar, B.R.A. Bihar University to issue an order granting the
affiliation in favour of the petitioner's institution within four weeks from the date
of receipt/production/communication of this order if the same has been approved
as stated above by syndicate of the University after grant of recognition by
NCTE."

2. Accordingly, this writ application is also allowed in terms of the order dated
1.8.2013 passed by this Court in C.W.J.C. No. 13275/2013 (Ram Baran Ray,
B.Ed. College v. The State of Bihar & ors.).
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